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From:
Ms. Kahkashan Nascem,
Additional Secretary,
Government of Uttarakhand.

To,
The Registrar General
Hon’ble National Green Tribunal
Principal Bench, New Delhi
Email: judicial-ngt@gov.in

Environment Con. & Climate Change Section Dehradun: Dated 24 April, 2024

Government of

Sub:- Action Taken Report on behalf of Chief Secretary,
0 of 2021) titled

Uttarakhand in the matter of M.A. No. 08 of 2022 (0.A. NO. 18
as “Mukul Kumar Vs. State of Uttar Pradesh & Ors.” - reg.

Sir,

Kindly refer to order dated 23.01.2023 passed by the Hon’ble National Green
Tribunal in the matter of M.A. No. 98 of 2022 (0.A. NO. 180 of 2021) titled as “Mukul
Kumar Vs. State of Uttar Pradesh & Ors.”. In Compliance of order passed by the
Hon’ble Tribunal, please find enclosed herewith Action Taken Report on behalf of Chief

Secretary, Government of Uttarakhand in the aforesaid matter.

You are requested to kindly present the Action Taken Report with Annexures 1 &
2 before the Hon’ble Tribunal for kind consideration, please.

Enc.: As above.
Yours Sincerely,

(Kahkashan Naseem)
Additional Secretary

Copy forwarded for information to:-
Member Secretary, Uttarakhand Pollution Control Board, Dehradun for timely
before the Hon’ble

submission of enclosed Action Taken Report in the matter
NGT, please.

(Kahkashan Naseem)
Additional Secretary
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
INDEX
IN
Action Taken Report
on behalf of
Chief Secretary
Government of Uttarakhand
in

M.A. No. 98 0f 2022 in O.A. No. 180 of 2021

Mukul Kumar Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)
SI. No. Particulars Pg.
No.
L Index 1-1
2. Response Affidavit 2— &
3. Annexure No. 1: Copies of letters issued on -9

01.01.2024 & 19.12.2023.

4, Annexure No.2: Copies of the letter dated Jo- |2
23.02.2024.
Dated: April, 2024

Advocate

(Counsel for the State)

o+
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
Action Taken Report
on behalf of
Chief Secretary
Government of Uttarakhand
in

M.A. No. 98 0of 2022 in O.A. No. 180 of 2021

Mukul Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Affidavit of Kahkashan Naseem,
aged about 43 years, D/o Shri
Abdul Sattar Ansari Presently
posted as Additional Secretary,
Department  of  Environment
Conservation & Climate Change,
Government of Uttarakhand at
Dehradun.

Deponent
v

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1)

That the deponent is presently posted as the Additional
Secretary, Department of Environment Conservation & Climate
Change, Government of Uttarakhand and is duly authorised to
sign the Action Taken Report on behalf of Chief Secretary,
Government of Uttarakhand and is well acquainted with facts

and circumstances of the case.

f
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That the above noted M.A. was listed for hearing on 3.01.2023,
wherein the Hon’ble National Green Tribunal was pleased to

issue the following directions:

€

18. Let the Secretary, DoPT, Gol and Chief Secretaries of all
States/UTs consider the issue and file their respective action
taken reports with the Tribunal within two months by e-mail at
Jjudicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF. CcMC
may continue its monitoring and file its further report of
compliance status as on 31.03.2023 by April 15, 2023 by e-mail
at judicial-ngt@gov.in preferably in the form of searchable
PDF/ OCR Support PDF and not in the form of Image PDF.

”»

That the matter was again listed for hearing on 12.01.2024,
wherein the Hon’ble National Green Tribunal was pleased to

issue the following directions:

..........

1. The issue involved in this MA is about compliance of the
provisions contained in Bio-Medical Waste Management Rules,
2016 (BMW Rules, 2016). In terms of the directions of the
Tribunal dated 23.01.2023 and 17.10.2023, the reports on
behalf of States/UTs of Andhra Pradesh, Meghalaya, Punjab,
Tripura, Himachal Pradesh, Madhya Pradesh, Haryana, Tamil
Nadu, Puducherry, J&K, Chhattisgarh, Uttar Pradesh and Goa
have been filed. The reports from other States/UTs are still

awaited.
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Hence, we direct the remaining States/UTs to file thetr
reports atleast one week before the next date of hearing by e-
mail at judicial-ngtgov.in preferably in the form of searchable
PDEF/OCR Support PDF and not in the form of Image PDF".

That in compliance of the directions of the Hon’ble Tribunal, the
Chief Secretary, Government of Uttarakhand vide letter dated
01.01.2024 issued necessary directions to the Additional Chief
Secretary, Home, Government of Uttarakhand and  the
Secretary, Personnel, Government of Uttarakhand for inclusion
of Environmental Laws as training curriculum in training
institutes under their administrative control. The Principal
Secretary, Environment Conservation & Climate Change,
Government of Uttarakhand vide letter dated 19.12.2023 also
issued necessary directions to all concerned departments for
inclusion of Environmental Laws in their training curriculum.
Copies of letters issued in this regardis being marked and filed

as Annexure No. 1 (colly) to this affidavit.

That apart from the above, Uttarakhand Pollution Control Board
has also requested training institute of repute viz. Lal Bahadur
Shastri  National = Administrative  Academy (LBSNA),
Mussoorie; Indira Gandhi National Forest Academy (IGNNFA),
Dehradun & Dr. R.S. Tolia Uttarakhand Administrative
Academy, Nainital for inclusion of environmental laws in
training curriculum and to make them part of the regular
trainings. Copies of the communication dated 23.02.2024 is

being marked and filed as Annexure No. 2 (Colly) to this

affidavit.
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6)  That the Environmental Acts/Rules, Fnvironmental Governance
etc. are already the part of training curriculum of Dr. R.S. Tolia
Uttarakhand Administrative Academy, Nainital. A twoday
training program on Biomedical Waste Management was
conducted from 19-20 February 2024 in which 25 medical
officers of the State took part.Other training institutes have been
directed to include Environmental Laws in their training

curriculum.

7) That in compliance of Bio-Medical Waste Management Rules,
2016, a total of 6002 Health Care Facilities (HCFs) have been
identified, out of which there are 1705 bedded HCFs, 2979
Clinics & Dispensaries, 339 Veterinary Institutions, 510
Pathological Laboratories, 8 Blood Banks, 9 Research
Institutions, 440 Ayush hospitalsand 12 Homeopathic Hospitals.
Further, approximately 7.1133 MT biomedical waste is

generated per day in the State.

8) Two Common Bio-Medical Waste Treatment & Disposal
Facilities (CBWTDFs) are functioning in the State. One new
CBWTDF has started functioning while one CBWTDF has been
proposed for which Consent to Establish has been granted.

The State Level Advisory Committee (SLAC) and District Level
Monitoring Committees (DLMCs) have been re-constituted vide
notifications dated 02.02.2022 under the Rule-12(4) of the Bio-

Medical Waste Management Rules, 2016 as amended.

10)  That the deponent is a responsible Government servant having

the highest regard for the Hon’ble Tribunal and orders passed by

¢
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them. The deponent has always made his sincerest efforts to
carry out the orders passed by this Hon’ble Tribunal in its letter

and spirit and shall continue to do so in the future.

Ipeponent

/
Verification: -
B 5k oin S0k ik At £ e i , Advocate, do hereby declare that the person
making this affidavit and alleging himself to be ..................... is

the same person who is known to me from the papers produced by

him before me in this case.

Advocate
Enrol. No. .....

Solemnly affirmed before me on this day of )Y April, 2024 at
Dehradun at about H:C AM/PM by the deponent who has been
identified by the aforesaid person.I have satisfied myself by
examining the deponent who understood the contents of this affidavit.

The person has signed in my presence on the affidavit.

Notary

if | orn betorg me by

L M S
Hea { g

who (s '\dent‘\ﬁed by Shriceasees |

4t Dehradun Oftaecmeses *’ )Un ‘LA)
ipgh 1 39¥

{ ender S '
‘f\‘:j:)]cau & Notary. Dehradun
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17. The Tribunal noted that while DEPs have been prepared and uploaded on
websites in about 640 out of 738 districts (about 90%), execution thereof remains a
challenge. There are huge gaps in compliance of environmental norms to the detriment of
environment and public health. District Magistrates have to provide leadership on the
subject at grassroot level. We are not sure whether the subject is part of training imparted in
academies for probationers and in-house officers such as LBS National Academy of
Administration, Mussoorie, IIPA, New Delhi and other State Academies. It may be
desirable that need for such training is considered. National Judicial Academy at Bhopal
has included the subject as part of its training to judicial officers. On that pattern, with such
further modifications as found necessary, syllabus of Administrative Training Institutes
may need to include the subject. We request the Secretary, DoPT., Gol and Chief
Secretanes of all States/UTs to consider this aspect in coordination with the Directors of the
Academies in question. Such training programs may include not only academic discussion
but also undertaking field visits to places where successful environmental compliance
models exist. Infact such training may be required in Police Academies/Public Prosecutors
also. In the first instance, training may be imparted to all existing District Magistrates and
thereafter to others who may have potential to work as District Magistrates or other
positions where they may have to deal with such issues.

2— 3d: ALUGRY gRT SR A6 23.01.2023 &1 oiRa amewr &1
gfd, W1 f& https://www.greentribunal gov.in I SUT&l g, o &x ¥ axa
BU AT 3{UET B Wl ¢ b ALUMEGRO & I A B A H AqA—31aT
frzomie it ¥ dafoa wwwte uReer Sl # gafaredy
afefagdl / sl @ wRigor argasmd H oaffod fed 9 ey Freger
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= Signed by Sukhbir Singh

Sandhu
Date: 01-01-2024 19:50:35

(ST.TH.TH. |7
R | |

G : 1024 03:22 PM
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17. The Tribunal noted that while DEPs have been prepared and uploaded on
websies i about 640 out of 738 districts (about 90%), execution thereof remains a
challenge. There are huge gaps in compliance of environmental norms to the detriment
of environment and public health. District Magistrates have to provide leadership on
the subject at grassroot level, We are not sure whether the subject is part of training
imparted in academies for probationers and in-house officers such as LBS National
Academy of Administration, Mussoorie, 1IPA, New Delhi and other State Academies.
[t-may be desirable that need for such training is considered, National Judicial
Academy at Bhopal has included the subject as part of its training to judicial officers.
On that patiern, with such further modifications as found necessary, svllabus of
Admimistrative Training Institutes may need © include the subject. We request the
Sceretary, DoPT, Gol and Chief Secretaries of all States/UTs to consider this aspect in
coerdination with the Directors of the Academies in question. Such training programs
may include not only academic discussion but also undertaking field visits to places
Where suceessful environmental compliance models exist. Tnfact such training may be
required i Police Academies/Public Prosecutors also. In the first instance. training
May be imparted to all existing District Magistrates and thereafter to others who may
have potential 1o work as District Magistrates or other positions where they may have
to deal with such issues,
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Signed by Ramaesh Yurmar
Sudhanshu
Date: 18-12-2023 14 48 (4

(e e ez
g el |

el ud argvaes drefard) e ofter-

- Hans, wou waiaRer v g derary aftad frdvmera, germas |
Wa WE SERmre Tl (AU A, QBRI |
) 551"3 Ln st wﬁ\v QWI

3ITSIT ¥,

Signed by Kahkashan
Naseem
Date: 19-12-2023 14:01:47

(FEDUT TATH)

IR Ty |
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Submit action iaken report with regard to training related to compliance of environmental

norms to be imparted in academies for probationers and in-house officers such as LBS National

Academy of Administration, Mussoorie, IIPA, New Delhi and other State Academies. It was also

directed that such training is required to all existing District Magistrates and also to others who

may have potential to work as District Magistrate of other positions where they may have to
deal with such issues including Police Academies/Public Prosecutors.
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Submit action taken report with regard to training related to compliance of environmental
norms to be imparted in academies Jor probationers and in-house officers such as LBS National
Academy of A dministration, Mussoorie, IIPA, New Delhi and other State Academies. It was also
directed that such training is required to all existing District Magistrates and also to others who
may have potential to work as District Magistrate of other positions where they may have to
deal with such issues including Police Academies/Public Prosecutors.
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